
m H-lE GEi^Xa/iL ^.iLJISia-iTIVE TRjBUvIrtL
PRIiJiPA B£::CH

0 No .1178/93
MP 1567/93,1620/93

Sh.Badri Ram S. Others.

UX) .1. 8. Others

RDR THE APPLICANfT

RDR THE RESPOHEEHTS

Date of DEGI5JDN 3-6-93

.^pl ic ant 3

Respo ndents

Sh .M.R-3hardwaj,counsel

NONE

OPRAH

Hon'ble Sh .N .V.Krishnan, Vice Ghairmani..)
Hon'ble Sh .B .S .Hegde, Member i(j)

1. iVhether Reporters of local p<3pers may be
allowed to see the Judgement1

2. To be referred to the.Reporter or not?
3» -"hether their Lordships wish to see the fair

copy of the Judgement?-

4. Vlhether it needs to be circulated to other
Benches of the Tribunal?

JUDciErvlEr^T {ORAL^

. i lblivered by Sh. N.v.Kr ishnan, V.O.{a))
/i ' - -

j'^plicant has filed /'̂ No .1620/93 containing

prayer for filing joint application. Prayer is allov.ed.

V.'e have heard the learned counsel for the applicant. We

notice that grievance of the applicant is against the order

dated 14-2-92 iAnnexure A-1 to An lexure A-5) by v\ihich they
vjere suspended by the Ghief .--jocounts Office Ilind

respondent. They have also filed representation to that

authority.

As GC3(GGa) Rules, 1965 specifically provide
for an appeal against order of suspension the applicant
ought to have exhausted such statutory remedy before fili

this application, .In the circumstances. Learned counsel

• • «



ilHflly

for the applicant seeks permissior^o withdraw this

^plication preserving this lihrerty to file an

appeal before Competent Authority, In the

circumstances, of the case pernission is granted.

3nd ^plicant is given p.ermission to file an appeal

before competent authority within 30-days of the

receipt of this order. Hence this O.A, is disposed

of as above.
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